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MUMBAI  |   THURSDAY, 27 JULY 2023

Notice is hereby given that the National Company Law Tribunal has ordered the 

commencement of a corporate insolvency resolution process of the INESH ACCERRO 

LIMITED on 25/07/2023. 

The creditors of INESH ACCERRO LIMITED are hereby called upon to submit their claims 

with proof on or before 08/08/2023 to the interim resolution professional at the address 

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All 

other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its 

choice of authorised representative from among the three insolvency professionals listed 

against entry No.13 to act as authorised representative of the class [specify class] in Form 

CA. 

The submission of proof of claims should be made in accordance with Chapter IV of the 

Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate 

Persons) Regulations, 2016. The proof of claims is to be submitted by way of following 

specified forms: -

Form B - for claims by Operational Creditors except Workmen and Employees.

Form C-for claims by Financial Creditors

Form D-for claims by workmen and Employees.

Form E- for claims by Authorized Representatives of Workmen and Employees,

Form F- for claims by Creditors other than Financial Creditors and Operational Creditors

The proof of claims is to be submitted by way of specified forms along with affidavit 

(witnessed by a notary or oath commissioner) and documentary proof in support of the 

claim, as prescribed under Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016.

Please submit a copy of the duly completed forms for the attention of the IRP through 

electronic means at irpinesh@gmail.com or physically at the address mentioned below 

kindly also submit relevant documentary proof in support of your claims.

The above said regulation & relevant forms can be downloaded from the website of 

Insolvency and Bankruptcy Board of India- . 

Submission of false or misleading proof of claim shall attract penalties.

FORM A

PUBLIC ANNOUNCEMENT

sd/-

Neelima Anil Bhate 

(Interim Resolution Professional)

Date   :  27.07.2023

Place  :  Mumbai

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF INESH ACCERRO LIMITED  

RELEVANT PARTICULARS

Name of corporate debtor

Date of incorporation of corporate debtor

Authority under which corporate debtor 

is incorporated / registered

Corporate Identity No. / Limited Liability 

Identification No. of corporate debtor

Address of the registered office and 

principal office (if any) of corporate 

debtor

Insolvency commencement date in

respect of corporate debtor

Estimated date of closure of insolvency 

resolution process

Name and registration number of the 

insolvency professional acting as interim 

resolution professional

Address and e-mail of the interim 

resolution professional, as registered 

with the Board

Address and e-mail to be used for 

correspondence with the interim

resolution professional

Last date for submission of claims

Classes of creditors, if any, under clause 

(b) of sub-section (6A) of section 21, 

ascertained by the interim resolution 

professional

Names of Insolvency Professionals 

identi f ied to act as Authorised

Representative of creditors in a class 

(Three names for each class)

(a) Relevant Forms and 

(b) Details of authorized representatives 

are available at: 

INESH ACCERRO LIMITED

01/05/2013

RoC - Mumbai

U27100MH2013PLC242759

Unit No. 404, Main Frame, Royal Palm 

Estate, Nr. Aarey Colony, Goregaon 

(East), Mumbai, Mumbai City MH 400065 

IN.

25/07/2023 

21/01/2024 (i.e.180 days from 

25/07/2022)

Neelima Anil Bhate

Registration No: IBBI/IPA-001/IP-

P01122/2018-2019/11900

401 Citi Centre opp. Ayurved Rasashala, 

Karve Road, Pune – 411004

Email: irpinesh@gmail.com

Mobile : 9823 29 2528 

08/08/2023 (i.e., 14 days from the date 

of intimation of order to the Interim 

Resolution Professional.

Name the class(es)

NA

Not yet identified

Web Link: 

http://www.ibbi.gov.in/downloadform.html

Physical Address: Not Applicable
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401 Citi Centre, opp. Ayurved 

Rasashala, Karve Road, Pune – 411004

Email – neelima_bhate@yahoo.com

Mobile: 9822076964

APPENDIX IV

[See Rule 8(1)]

[As per Appendix IV read with rule 8(1) of the Security Interest 

(Enforcement) Rules, 2002]

Whereas,
The undersigned being the Authorized Officer of the Axis Finance

Limited (AFL), under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise
of Powers conferred under Section 13 (12) read with the Rule 3 of the
Security Interest (Enforcement) Rules, 2002, issued a demand notice
dated 03rd May, 2023 calling upon the Borrower(s) / Guarantor(s)/
Mortgagor(s) (1) MITASHA AVISH AGRAWAL residing at Agrawal
House, Pandit Naka, Near Shivshakti Rice Mill, Gotheghar, Shahpur,
THANE Maharashtra - 421601 (2) AVISH KAILASH AGRAWAL residing
at Agrawal House, Pandit Naka, Near Shivshakti Rice Mill, Gotheghar,
Shahpur, THANE Maharashtra 421601 (3) AVMIT PROPERTIES LLP

residing at House No 678/B, Agrawal House, Pandit Naka, Shahpur,
THANE, Maharashtra-421601 who have mortgaged the property

more particularly described hereunder to repay the amount mentioned in
the demand notice being Rs. 2,22,78,688 (Rupees Two Crore Twenty-

Two Lakhs Seventy-Eight Thousand Six Hundred Eighty-Eight

Only) due as on 30th April 2023 (amount o/s as on 13th July, 2023 is Rs.
2,30,13,164 (Rupees Two Crore Thirty Lakhs Thirteen Thousand One
Hundred and Sixty-Four Only) with further interest at the contractual rate
thereon till the date of payment within 60 days from the date of receipt
of the said notice.
The Borrower(s) / Guarantor(s) / Mortgagor(s) having failed to repay
the amount, notice is hereby given to the Borrower(s) / Guarantor(s) /
Mortgagor(s) and the public in general that the undersigned has taken
symbolic possession of the property described herein below in exercise
of powers conferred on him/her under Section 13(4) of the said Act read
with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on 22nd
day of July of the year 2023.
The Borrower(s) / Guarantor(s) / Mortgagor(s) in particular and the
public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of the Axis
Finance Limited for an amount of Rs. 2,30,13,164 (Rupees Two Crore

Thirty Lakhs Thirteen Thousand One Hundred and Sixty-Four Only)

due as on 13th July, 2023 and further interest thereon at the contractual
rates together with costs, charges, etc. of Axis Finance Ltd until the full
payment or realization in full.
The Borrower(s) / Guarantor(s) / Mortgagor(s) attention is invited to
provisions of sub section (8) & sub section (13) of section 13 of the said
Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that Piece and Parcel of bearing Entire Second Floor, 

admeasuring 544.465 Sq.Mtrs in the Building known as “KALPATRU 

SHOPPING COMPLEX” constructed on land bearing city survey 

no.369A and 374A, situated at laying and being village Shahpur, 

Old Agra Road. Taluka- Shahpur, Dist. Thane 421601.

Details of above-mentioned mortgaged assets are more particularly 

described in MODT/IOM dated June 19, 2021.

AXIS FINANCE LIMITED
(CIN U65921MH1995PLC212675)

Axis House, C-2, Wadia International Centre, Pandurang Budhkar
Marg, Worli, Mumbai – 400 025

POSSESSION NOTICE (For Immovable Property)

Authorized Officer
Date: 22nd July, 2023 sd/- 

Place: Shahpur Axis Finance Ltd. 

FOUNDATION OF INDEPENDENT FINANCIAL ADVISORS

CIN - U74990MH2012NPL226953

3rd floor, Rahimtoola House, 7 Homji Street, Fort, Mumbai Maharashtra 400001 India 

T: +91-22-22641565     E-mail:response@fifaindia.com

Website – www.fifiindia.org

Notice is hereby given that the 12th Annual General Meeting (AGM) of the Members of 

Foundation of Independent Financial Advisors ("the Company") is scheduled to be held 

on Wednesday, August 16, 2023 at 05:00 P.M. (IST) at Indian Merchants Chamber, 

Kilachand Room, 2nd Floor, Churchgate, Mumbai- 400 020, Maharashtra, India to 

transact the business as set out in the AGM Notice dated July  25, 2023.

Notice of the Meeting setting out the Ordinary Business to be transacted there at 

together with the Annual Report of the Company for the financial year 2022-2023 

which inter alia comprises Audited Financial Statement for the year ended March 31, 

2023, Auditor's, and Directors' Report thereon, has been sent in electronic mode to 

those members whose email-addresses are registered with the Company.

Members are hereby informed that in compliance with the provisions of Section 108 of 

the Companies Act, 2013 read with Rule 20 of the Companies (Management and 

Administration) Rules, 2014, as amended, read with MCA circular dated 05th May 

2020, the Company is providing its members the facility to cast their votes 

electronically ('remote e-voting') and the business may be transacted through e-voting 

services provided by National Securities Depository Limited (“NSDL”). The details 

pursuant to the Act are as under:

a) A person whose name appears in the Register of Members / Beneficial Owners as 

on the Cut-Off date, i.e., Wednesday, 09th August 2023 only shall be entitled to 

avail of the facility of remote e-voting as well as voting at the AGM.

b) A member who has exercised his right to vote through remote e-voting may 

participate at the Annual General Meeting but shall not be allowed to vote again at 

the meeting.

c) The remote e-voting will commence on Saturday, 12th August 2023, 09.00 A.M. 

and ends on Tuesday, 15th August,2023 by 5:00 P.M. The remote e-voting shall 

not be allowed beyond the said date and time.

d) In case a person has become the member of the Company after the dispatch of 

AGM Notice or in case of any change in registered email address may write on the 

email Id evoting@nsdl.co.in or to Ms. Prajakta Pawle (prajaktap@nsdl.com) for 

obtaining the credentials for remote e-voting;

e) The notice of the Annual General Meeting is hosted on the Company website 

www.fifaindia.org and on the website of NSDL www.nsdl.co.in 

In case of any grievances or queries of the members relating to e-voting, the members 

may visit Help & FAQ sections of www.evotingindia.com or contact Ms. Prajakta Pawle 

on the details provided above.

The Register of Members of the Company will remain closed from 27th July 2023 to 

16th August 2023 (both days inclusive).

Date: 27/07/2023

Place: Mumbai

FOR FOUNDATION OF INDEPENDENT FINANCIAL ADVISORS

Sd/-

Dhruv Lalit Mehta

Director

DIN: 02083226

NOTICE OF 12TH ANNUAL GENERAL MEETING 

Durvankur,Shriram nagar, Shahapur, 
Vashind west, Thane, Maharashtra 421601, 
EMAIL: VASHID@bankofbaroda.co.in

POSSESSION NOTICE
[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas, The undersigned being the authorized officer of the Bank of Baroda, Vashind, 
Branch, Durvankur, Shriram Nagar, Shahapur, Vashind West, Thane, Maharashtra, 
Pincode - 421601, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) and in exercise 
of powers conferred under section 13(12) read with rule 3 of the Security Interest 
(Enforcement) Rules, 2002 issued a Demand Notice Dated 03/05/2023 Calling 
upon the Borrower(s)/Gurantor(s)/Mortagagor(s) 1) M/s Pandav Furniture Mart, 
2) Mr. Rushikesh Pandav (Proprietor of M/s Pandav Furniture Mart), referred as 
Borrower 3) Mr. Sanjay Surarlke (Guarantor) to repay the amount mentioned in the 
notice being Rs. 41,10,164.08 (Rupees Forty One Lakh Ten Thousand One Hundred 
Sixty Four, and Paise Eight Only) as on 03/05/2023 within 60 days from the date of 
receipt of the said notice with future interest and incidental charges w.e.f. 04/05/2023.

Sd/- 
Authorized Officer, Bank Of Baroda

Date : 21.07.2023
Place :VASHIND

Description of the Immovable Property
1) Equitable Mortgage of Flat No. 301, 3rd Floor, D Wing, Building No. 2, 
Samarth Apartment, Shree Samarth Complex, Village Vashind, Tal Shahpur, 
Distt. Thane- 421601 belonging to Mr. Sanjay Suralake.
2) Equitable Mortgage of Gala No. 1 A, Ground Floor, Prabha Keshav, Village 
Vashind, Tal Shahpur, Distt. Thane-421601 belonging to Mr. Rushikesh Pandav.

The borrower having failed to repay the amount, notice is hereby given to the 
borrower / Guarantor and the public in general that the undersigned has taken 
Possession of the property described herein below in exercise of powers conferred 
on him/her under section 13(4) of the said Act read with rule 8 of the Security 
Interest (Enforcement) Rules, 2002 on 
The borrower/guarantor in particular and the public in general is hereby 
cautioned not to deal with the property and any dealings with the property will 
be subject to the charge of the Bank of Baroda, Vashind, Branch, Durvankur, 
Shriram Nagar, Sahapur, Vashind West, Thane, Maharashtra, Pincode 421601 
for an amount of Rs. 41,10,164.08 (Rupees Forty One Lakh Ten Thousand One 
Hundred Sixty Four and Paise Eight Only) as on 03/05/2023 plus interest and 
incidental expenses incurred by bank w.e.f 04/05/2023.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 
of the Act, in respect of time available, to redeem the secured assets.

Whereas the undersigned being the Authorised Officer of the Canara Bank under 
Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest 
Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”) and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules
2002, issued a Demand Notice Dated 18.03.2023 calling upon the Borrower Shri Vijay Vasant 
Rathod & Vasant Devi Singh Rathore to repay the amount mentioned in the notice, being
Rs. 17,25,880.72  (Rupees Sventeen Lacs Twenty Five Thousand Eight Hundred Eighty 
Paisa Seventy Two Only) within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the
public in general that the undersigned has Taken Possession of the property described herein
below in exercise of powers conferred on him / her under section 13 (4) of the said Act, read with
Rule 8 & 9 of the said Rule on this 24th day of  July  of the year 2023 .
The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Canara Bank for an
amount of Rs. 17,25,880.72 and interest thereon.
The borrower’s attention is invited to the provisions of Section 13 (8) of the Act, in respect of
time available, to redeem the secured assets.

 DESCRIPTION OF THE IMMOVABLE PROPERTY 
All that part and parcel of the property consisting of Flat No. / Plot No. 404, on 4th Floor, D 
- Wing type 4, Building as known as Neelkhanth Residency, in Sy. No. / City or Town Survey
No. / Khasra No. 33 / 6C situated lying and being at village Bardi, Near Hanuman Temple Taluka
Kajarat with in the registration sub-district Raigad and district Raigad - 410201. Bounded :
On the North by : S. No. 32 Road, On the South by : Ms. No. 33 Part 6/A C Wing, On the East 
by : S. No. 33 Part 9 E Wing, On the West by : S. No. 33 Part 6 B Under Construction Building.

J B NAGAR DP CODE- 2675 : Municipal Retail Market CTS - 468C, J B Nagar,
Andheri (East) Mumbai - 400099. Email: cb2675@canarabank.com, Tele : 8928046354

Date  : 24.07.2023
Place : Mumbai                                                                                  

Sd/-
Authorised Officer, Canara Bank,

PHYSICAL POSSESSION NOTICE [SECTION 13(4)] (For Immovable Property)


